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NoeéiogiFﬁIo.ags/zz/&qmc): In mursvance of sub-clonse(ifl) of clanse{44) of .
Section 2 of the Income-tax fet, 1061(43 of 1861), the Central Government Tiereby
authordises Shyd Hmalnanda Bbat‘tacharjee, belng o gagetted officer of the Central
Government 1o exerelse the powers of a Taz Lecovery Officer under tle sald Let,

2, - Phis Notifieatd on shall come into foree with effect from the dage
Skrd Divelnanaa Bhettachorjee talkes over chorpe ag Tay lecowry Officer,

£4d/
(H. VENmTamme)
DIDECT s GOVERIRD op INTA,
JThe Mencper, -
Wernment of India Fress,
Jﬂ%ﬁmmﬁ, New Deln,

Copy forwarded 1o

1. 811 Mreotors of Tnsvect?on ineluding LT(08% )}, Now Delhi,
Ze The Mireetor, IWS(Im ), St0ff College, Nogpur, _

3s The €8O o India, Hew TI'el’d , ' ’
4s The Leconnpant General Yest Dengal, Caleutsa,

SaThe Chics Secr‘e‘oary, Government of West Denpal, Caleutta,
€o The Joing Seeretary & Legal Ldviger, Mindsiry of Lew, MNew Deir ,

Te The Commi sed oner of Income-t&x, Yest Tengal, Calcutta, ‘

Se TLC, Ingpection Hviaion, CLI?, Vilms Dhaven, New Deind, _ _
9s Contral Cell, IT(IB87), New Telhi(2 coples) for 1ssue oo et bution,
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